
CENTRAL AOniNISTRATIWE IH iSUNAl
PRINCIPAL BENCH

NEW OELHI

Q,A. N0> 1564 of 1995

N®u Delhi this the 6th day of September, 1995,

HON'BLE SHRI N. y. Kr^ISHNAN, W ICE CHAIHrsAh (A)
HON'BLE DR. A. WEOAUALLI, MEWBEB (3,

Tilak Rafflj
Head Security Guard,
NOIDA Export Processing Zone,
NOIOAy Oistt* Ghaziabad*

( By Shri M* G. Ohingra )

-Wersus-

1« Union of India through
Secretary, Winiatry of
Coffimerce, Udyog Bhauan,
New Delhi*

2.

3.

4*

6.

7.

8*

9.

Developiaent Conmiasloner,
NOIDA Export Processing Zone,
NOIOA, Oiatt* Ghaziebad*

Deputy Development Commissioner,
NOIDA Export Processing Zone,
NDIOA, Diett* Ghaziabad*

Administrative Officer,
NOIDA Export Processing Zone,
NOIDA, Distt. Gha^itih^H.

Security Officer,
NOIDA Export Processing Zone,
NOIDA, Distt. Ghaziabad.

Shri R, P» Uerma,
Assistant Security Officer,
NOIDA Export Processing Zone,
NOIDA, Distt* Ghaziabad*

Shri Raiwsh Chand,
Assistant Security Officer,
NOIDA Export Processing Zone,
NOIDA, Distt* Ghaziabad.

Shri Baljeet Singh,
Assistant Security Officer,
NOIDA Export Processing Zone,
NOIDA, Distt* Ghaziabad*

Shri Soratan Singh,
Assistant Security Officer,
NOIDA Export Processing Zone,
NOIDA, Distt* Ghaziabad* ...

Applicant

Respondent

ORDER (ORAL)

Shri N. U. Kriahnan, WC (A)

IL.
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^  ye havt hsard tha laarnad counsel for applicant*

It appears that by tha ^nnaxura ̂ -6 waworantio® dated

23«3«1995 a notice has been given to on® Saljeet;

Singh who, it is statad, wag wrongly proaoted as

Assistant Security Officer by the order dated

21.10.1994, Annaxure «-4. The learned counsel does

not know whathar the said Baljeet Singh has since

been reverted. Howevar, he states that daljeat

Singh has filed an in the Allahabad 9«nch of

the Tribunal and according to his inforwation, th«

operation of the order dated 23.3.1995 has been

stayed,

2. The applloant apprehends that after daljeat

Singh is reverted, the respondents intend to fill

up that post by direct recruitment which ia against

the recruitment rules for this post, which is

reserved for a promotee and that too for a SC,

the applicant is. He, therefore, requests that

notice be issued to tha respondents.

3. If, as the applicant s tates, the »^fines<ur» ^-£5

notice has been stayed by the Allahabad Senc^. of

the Tribunal, there is no basis for the apprehengior

for until Baljeat Singh is revartad, the question 0'

filling up that post doas not trisa.

4. In the circumstances, learned counsel for tht

applicant seeks permission to withdraw tha application

at present to seek available remedies and to approach

the Tribunal whanavar a griavance ar^es. , The prayer
cx

is accepted. The 0,A, is dismissed as uithdrawnjr

( Or, A, Uadavalli ) 1^^. V, Kriehi^n
Member (3) Uice-Chairman

/as/


